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 None appeared for appellant.  On perusal of the records, it is 

seen that ever since filing of appeal and, even at disposal of  stay 
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C/88851/2013 

application, appellant had not been represented.  On 14th June 2023, 

the matter was adjourned to next date as last chance through issuing 

notice to the appellant.  Further notice was issued on 8th September 

2023 on adjournment duet to non-representation. 

2. It would appear that appellant is no longer interested in 

pursuing the appeal.  Accordingly, the appeal is dismissed in default 

for non-prosecution.  Appeal of Revenue is disposed off. 

(Dictated and pronounced in open Court) 

 

(Ajay Sharma) 

Member (Judicial) 

(C J Mathew) 

Member (Technical) 
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